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BEFORE THI NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH, KOLI{ATA

Original Application No. 46 of 2025/EZ

In the Matter of:

Mukul Haloi and Another ... Applicant

,s
The State of Assam and Others ... Respondents

Affrdavit in Reply on behalf of the Respondent No 3, The District

Commissioner, Nalbari.

I, Smti. Gunjana Saikia, D/O- Narayan Saikia , aged about 29 years,

by faith - Hindu, by occupation- service, residing at:- Nalbari do hereby

solemnly affrrm and state as follows:

1. That I am presently serving as the Election Officer, Nalbari, in the

State of Assam. The District Commissioner, Nalbari has been impleaded as

Respondent No. 3 in the Original Application No. 46 of 2025 /EZ and as

such I am fully conversant with the facts and circumstances of the case. I

have been authorized by the Respondent No. 3 to s';,rear and file this affidavit

on his behalf before the Hon'ble Court.
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2. That the Office of the District Commissioner, Nalbari has received ttre

notice and copy of the above-mentioned Original application, as well as the

orders dated O3.O4.2O25 and 07.05.2025 and 12.08.2025, of the National

Tribunal, Eastern Z,one Bench, have gone through the same and
I

the contents made therein.

t I will traverse only through those portion which are relevant for the

purpose, as well as for which the clarifications are sought for. The

portions of Original application, not replied to shall not be treated as to be

my admission.

4. That at the outset I would like to state that, as per the direction of the

Hon'ble National Green Tribunal (hereinafter called as NGT), an inspection

has already been conducted by the Circle Officer, Ndbari Revenue Circle,

after receiving a verbal instruction from the Additional District

Commissioner, and that the said report has already been submitted in the

Hon'ble NGT, vide affidavit dated L8lO7 12025 by the District Commissioner,

Nalbari, and the same has been taken on record.

5. That, as per the direction of the Honlcle Tribuna-I, a Joint Committee

inspection was held on 3O/O8/2O25 and on inspection it has been found

that the Brick Manufacturing unit, as well as the Stone crusher unit, both

located at village Chengnoi were not functioning at present.

The copy of the joint Committee report is annexed herewith and

marked as Annexure -A to this affidavit.
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6. That, it is also pertinent to mention here that the Chengnoi area of
Nalbari district, is identified as an elephant Corridor, and as such being

apprehensive about the obstruction due to the Brick Klin and Stone Crusher

Unit, the Divisional Forest Olficer, North Kamrup Division, Rangia,

his concern to the District Commissioner, Nalbari. Therafter the

has not permitted both the units to operate, and as such none

ts are in operation now.

7. That the statements made out in the foregoing paragraphs are true to

the best of my knowledge and belief and also based on records and the same

are also my respectful submissions before this Hon'ble Court and that I have

not suppressed any material facts.
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